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Ministry of Urban Development. 
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Applicant 

4. 	The Asstt. Director of Estat.e (Sub), 
Di rectorate of Estate, 
Ni rman Bhawan , New Delhi. 	...... Prrr -1nt 
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applicant states that the Hon'ble Delhi High Cuurt in 
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the case of Shut 	and Another Vs. 	Govt. 	of 
N.C.T. of Delhi and Others, 95 (2002) Delhi Law Times 
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jurisdiction in respect of allotment, of Government 

residences. 	In view of the aforesaid decision of the 

Hon'ble Delhi High Court, he seeks permission to 

withdraw this OA with liberty to agitate the same 

before the competent forum. 
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withdraw 	this OA with T iherty to pursue his grievance 

before the competent forum. 

3. 	This OA is dismissed as withdrawn. No costs, 

(R.K. UPADHYAYA) 
ADMINISTRATIVE MEMBER 
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